N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 4362 COF 2007

DELH DEVELOPMENT AUTHORITY ..., APPELLANT

VERSUS

ML AGGARWAL L RESPONDENT

ORDER

W have heard the |earned counsel for the

appel | ant at | ength.

W are of the opinion that the finding of the
H gh Court that the allotnent would be covered by Rule
17 of the Delhi Developnent Authority (Disposal of
Devel oped Nazul Land) Rules, 1981, appears to be
correct as on the date of draw of |ots the aforesaid
rul es had becone operative. Moreover, in the Iight of
the fact that on the day when the respondent's w fe had
sought an allotnment of a plot she had not yet been
married to the respondent and the respondent has,

accordingly, stated that he was unaware of the fact



that she owned a plot neasuring 35 square yards is a

finding which we are not inclined to disturb.

W are thus not inclined to interfere with the
i mpugned order in the peculiar facts and circunstances

of the case. The appeal is, accordingly, dismssed.

[T.S. THAKUR]

NEW DELH
NOVEMEBR 26, 2009.



JUDGMENT



